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Roster points for reservation in appointments in universities

#138. SHRI HARNATH SINGH YADAV: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

{a) the details of main points of announcement made in the Parliament regarding
reservation in appointments of SC, ST and OBC category teachers in universities on

the basis of 200 points roster instead of 13 points roster recently;

{b) the universities in Uttar Pradesh which have made appointments of teachers
on the basis of reservation under 13 points roster system ignoring the 200 points roster

after the announcement; and

{cy the number of such teachers appointed along with the subjects for which

they were appointed, university-wise?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL NISHANK": (a) to (¢) A Statement is laid on the Table of the House.

Statement

(a) The salient features of "The Central Educational Institutions {Reservation in
Teachers' Cadre) Bill, 2019", which was already considered and passed by Lok
Sabha on 0lst July, 2019 and in Rajya Sabha on 03rd July, 2019 are:—

@

(i)

(i)

()
)

The cadre or unit for determining reservation roster point shall be University/

College' and not 'Department/subject’.

The Bill provide for the reservation of posts in appointments by direct
recruitment of persons belonging to the Scheduled Castes, Scheduled Tribes,
the Socially and Educationally Backward Classes and Economically Weaker

Sections.

To provide for reservation of posts in appointment by direct recruitment to
teachers' cadre in Central Educational Institutions established, maintained or

aided by Central Government.
It is applicable to Central Educational Institutions.

The institutions of excellence, research institutions, institutions of national
and strategic importance specified in the Schedule to the proposed legislation;
and minority institutions established and administered by the minorities
under clause (1) of Article 30 of the Constitution and so declared by an Act
of Parliament or by the Central Government or declared as a Minority
Educational Institution under the National Commission for Minority
Educational Institutions Act, 2004 are exempted from the purview of the

proposed legislation.

(b) and {c¢) No appointments have been made by the Central Universities in Uttar

Pradesh after issue of directives from the Government, dated 18th July, 2018, to postpone

any ongoing recruitments being done on the basis of 13 point roster.
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Setting up of expert committee on NFU

*139, SHRIMATT VIJILA SATHYANANTH: Will the PRIME MINISTER be pleased

to state:

(a) whether it s a fact that Government has decided to set up a high level expert
committee to examine the recommendations of 7th Central Pay Commission on Non-
Functional Upgradation (NFU);



